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NHRC notices to Centre, FSSAI
over tood units making drugs

The Tribune IMPACT

AMBIKA SHARMA
TRIBUNE N EWS SERVICE
SOLAN, JUNE 2
The National Human Rights
Commission (NHRC) today
issued notices to the Union
Ministry of Health & Family
Welfare Secretary, Food Safe-
ty and Standards Authority of
India (FSSAI) Chairperson,
and the Drugs Controller
General of India over Baddi
food units making drugs.
The commission took suo
motu cognisance of a media
report that the Baddi indus-
trial area had become a pro-
duction hub of spurious vita-
mins, syrups and drugsinthe
name of food supplements by
nutraceutical companies.
The Tribune had highlighted

NHRC'S OBSERVATION

& The firms having
licence to produce only
food products.... are
beyond the purview of the
Drug Controller General of
India.... These firms are
taking advantage of lack of
coordinationamong various
govtdepartments. NiRC

the issue in its news report
“Himachal: State Controller
moves DCGI over food units
making drugs” on May 30. The

commission has called for a
detailed report in four weeks,
In a press note, it said,
“Reportedly, there are more
than 100 nutraceutical com-
panies active in the area,
which have the licence to
produce only food products
under the Food Safety &
Standards Act, 2006. Hence,
these are beyond the
purview of the Drug Con-
troller General of India and
the State Food Safety Depart-
ment. The companies are
taking advantage of the lack
of coordination between the
government departments.”
The NHRC said the con-
tents of the media report, if
true, raised a serious issue
relating to the right to life of
the people due to apparent
lack of coordination among
government departments.
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Production of ‘spurious’
food supplements in
Baddi: NHRC issues to
Centre, FSSAIL DCGI

PRESS TRUST OF INDIA
NEW DELHI, JUNE 2

TAKING COGNISANCE of re-
ports claiming that Baddi in-
dustrial area in Himachal
Pradesh has become a hub for
producing spurious food sup-
plements, the National
Human Rights Commission
has issued notices to the
health ministry and Drug
Controller General of India.
The companies located in
the Solan district of the hill
state are taking advantage of
the lack of coordination be-

| tween the government de-
| partments, said the NHRC

Friday, quoting the media re-
port. Reportedly, there are
more than 100 nutraceutical
companies active in the area,
which have the license topro-
duce only food products un-
der the Food Safety &
Standards Act, 2006. Hence,
these are beyond the purview
of the Drug Controller General
of India and the state food
safety department, the rights
panel said in a statement.

The NHRC said it has taken
“suo motu cognisance of a
media report that the Baddi
Industrial area of Solan in
Himachal Pradesh has be-
come a production hub of
spurious vitamins, syrups, and
drugs in the name of food sup-
plements by the nutraceutical
companies”,

It observed that the con-
tent of the media report, if
true, raised a serious issue re-
lating to the right to life of the
people due to an apparent lack
of coordinationand apathy on
the part of the government
departments.

Accordingly, it has issued
notices to the secretary of the

Union Ministry of Health &

Family Welfare (MoHFW), the
chairperson of the Food Safety
and Standards Authority of
India (FSSAI), and the Drugs
Controller General of India
(DCGI), seeking a detailed re-
port within four weeks, it said.

The reports should include
the present status of the im-
plementation of the relevant
laws to check the supply and
sale of spurious drugs in the
state of Himachal Pradesh by
the nutraceutical companies
in the name of producing vi-
taminsand supplements, etc.,
the statement said.

According to a media re-
port, five companies have
been sealed, out of which
three companies had licenses
to produce food items, and ac-
cording to the law, they can-
not produce allopathic medi-
cines, it said.

Till the year 2006, all the
nutraceutical companies were
within the ambit of the
Prevention of  Food
Adulteration Act, 1954 and the
food safety department of the
state was the authority to test
samples, conduct investiga-
tions and issue licenses, but
when the Food Safety and
Standards Act, 2006 came into
existence, all the powers were
shifted to the central agencies,
it said.

Reportedly, the licenses of
these companies are granted
by the FSSAl under the
MoHFW, which manages to
visit Himachal Pradesh for
checking the samples hardly
onceortwice a yearonly if any
complaint is received.

Neither the drug controller
nor the food supply depart-
ment of the state can conduct
tests on the samples of the
drugs and inquiries against
these companies, the state-
ment said.
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NHRC orders
probeintodeath
of pregnant minor
girl students

STATESMAN NEWSSERVICE
BHUBANES WAR, 2 JUNE:

The National Human Rights
Commission (NHRC) has direct-
ed the Superintendent of Police,
Malkangiri, Odisha to investi-
gate the death of a pregnant
minor girl and also file an appli-
cationfor monetaryrelisfunder
POCS0 Act before the Court.
In another case the NHRC
closed the issue raised before
itwhereina pregnant student
of Ashram school,
Tumudibandha died with the
stillbormm-baby and compen-
sation of Rs 1 .50 lakh hasbeen
paidtothe familymembers of
the deceased student. The mat-
terissub-judicein Kandhamal
Court. The NHRC passed the
orderafterithad been informed
that both girls were in love
with the accused and FIR were
registered u/s376 [PCand 5/6
POCS0 in both cases.

The Statesman £
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NHRC issues notice to Andhra govt over ‘lack of school' in tribal
hamlet in Alluri Sitharama Raju

https://www.aninews.in/news/national/general-news/nhrc-issues-notice-to-andhra-govt-
over-lack-of-school-in-tribal-hamlet-in-alluri-sitharama-raju202306022324 29/

New Delhi [India], June 2 (ANI): The National Human Rights Commission on Friday
issued a notice to the Andhra Pradesh government over reports that despite requests,
authorities have not been able to set up a school in Jajulabandha tribal hamlet in Alluri
Sitharama Raju (ASR) district.As per the statement, the NHRC has taken suo motu
cognisance of a media report.

"The Commission has observed that the contents of the media report, if true, raise a
serious concern relating to the right to education of the children. Accordingly, it has
issued a notice to the Chief Secretary, Government of Andhra Pradesh calling for a
detailed report within four weeks. The Commission would like to know about the steps
taken or proposed to be taken to address the issue raised in the news report as well as
other parts of the State where similar difficulty is being faced by the people," it said.

The commission further said that the commission has observed that the content of the
media report, if true, raises a serious concern relating to the right to education of the
children."According to the media report, carried on 31st May, 2023, there are 60
children aged between 1-10 years in the tribal hamlet. An NGO has reportedly spent
about 1.2 lakh on the construction of a makeshift school and has also provided books
and blackboards. And now, a teacher is the need of the hour in the interest of the
children.

Reportedly, the children and their parents staged a novel demonstration with folded
hands on 30th May, 2023 to impress upon the authorities to at least allocate a
government teacher for the time being if not set up a school in their village," the
Commission said. (ANI)
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NHRC notice to Centre on spurious drug-manufacturing hub in
Himachal Pradesh

https://www.thestatesman.com/india/nhrc-notice-to-centre-on-spurious-drug-
manufacturing-hub-in-himachal-pradesh-1503186823.html

Solan, Himachal Pradesh (HP) has become a manufacturing hub for spurious vitamins,
syrups, and drugs passed off as food supplements.

The National Human Rights Commission (NHRC) has taken suo motu cognizance of a
media report that the Baddi Industrial area, Solan, Himachal Pradesh (HP) has become
a manufacturing hub for spurious vitamins, syrups, and drugs in the name of food
supplements by the nutraceutical companies.

“‘Reportedly, there are more than 100 nutraceutical companies active in the area, which
have the license to produce only food products under the Food Safety and Standards
Act, 2006. Hence, these are beyond the purview of the Drug Controller General of India
and the State Food Safety Department. The companies are taking advantage of the lack
of coordination between the government departments,” said the NHRC.

The commission observed that the contents of the media report, if true, raise a serious
issue relating to the right to life of the people due to an apparent lack of coordination
and apathy on the part of the government departments.

The commission has issued notices to the Union Ministry of Health and Family Welfare
Secretary, Food Safety and Standards Authority of India (FSSAI) Chairperson, and the
Drugs Controller General of India (DCGI) calling for a detailed report on matter within
four weeks.

“The reports should include the present status of the implementation of the relevant
laws to check the supply and sale of spurious drugs in the State of Himachal Pradesh
by the nutraceutical companies in the name of producing vitamins and supplements etc”
added the Commission.

According to the media report, five companies have been sealed, out of which three
companies had licenses to produce food items and according to the law they cannot
produce allopathic medicines. Till the year 2006, all the nutraceutical companies were
within the ambit of the Prevention of Food

Adulteration Act, 1954 and the Food Safety Department of the State was the authority to
test the samples, conduct investigations and issue the licenses but when the Food
Safety and Standards Act, 2006 came into existence, all the powers were shifted to the
central agencies.
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Reportedly, the licenses of these companies are granted by the FSSAI under the Union
Ministry of Health and Family Welfare, which manages to visit Himachal Pradesh for
checking the samples hardly once or twice a year only if any complaint is received.

“Neither the Drug Controller nor the Food Supply Department of the State can conduct
tests on the samples of the drugs and inquiries against these companies,” observed the
Commission.
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NHRC sends notice over
incident at Barapullah

NHRC has taken suo moto cog-
nisance of media reports that a
man accidentally drove his car on
an unattended and un-barricaded
under-construction stretch of the
Barapullah elevated road in Del-
hi and died after his car crashed
down about 30 feet below. There
was no signage regarding the on-
going work at the site and some of
the barriers had been moved. Ac-
cordingly, it has issued notices to
the Chief Secretary, the Secretary,
Public Works Department, Gov-
ernment of NCT of Delhi, and the
Delhi Police Commissioner call-
ing for a detailed report.
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NHRC issues notice to Centre on production of spurious vitamins,
other drugs in Himachal Pradesh

https://www.cnbctv18.com/india/himachal-pradesh-nhrc-issues-notice-to-centre-on-
drugs-sonal-district-baddi-16839011.htm

The National Human Rights Commission (NHRC) on Friday took suo motu cognisance
of a media report claiming the Baddi Industrial area in Himachal Pradesh's Solan district
has become a production hub of spurious vitamins, syrups, and drugs "Reportedly,
there are more than 100 nutraceutical companies active in the area, which have the
licence to produce only food products under the Food Safety & Standards Act, 2006.
Hence, these are beyond the purview of the Drug Controller General of India and the
State Food Safety Department." NHRC said in its press release.
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{ PRODUCTION OF SPURIOUS DRUGS } HIMACHAL

NHRC sends notice to
Centre, FSSAI DCGI

Press Trust of India

letterschd @hindustantimes.com

NEW DELHI : The National
Human Rights Commission
(NHRC) has sent notices to the
Union health ministry and drug
controller general of India after
taking cognisance of reports
claiming that an industrial area
in Himachal Pradesh has
become a hub for producing
spurious vitamins, syrups and
drugs in the name of food sup-
plements. The commission on
Friday also noted, quoting
media reports, that companies
located in the Solan district
state are taking advantage of the
lack of co-ordination between
the government departments.

Reportedly, there are more
than 100 nutraceutical compa-
nies active in the area, which
have the license to produce only
food products under the Food
Safety and Standards Act, 2006.
The rights panel said in a state-
ment that these companies are
beyond the purview of the drug
controller general of India and
the state food safety depart-
ment.

The NHRC said that it has
taken “suo motu cognisance of a
media report that the Baddi
industrial area of Solan has
become a production hub of
spurious drugs”.

Asper the commission, the
content of the media report, if
true, raises a serious issue relat-
ing to the right to life of the peo-

ple due to an apparent lack of
co-ordination and apathy on the
part of the government depart-
ments.

Accordingly, it has issued
notices to the secretary of the
Union health ministry, chair-
person of the food safety and
standards authority of India
(FSSAI), and the drugs control-
ler general of India (DCGI),
seeking a detailed report within
four weeks.

The commission said that the
reports should include the
present status of the implemen-
tation of the relevant laws to
check the supply and sale of
spurious drugs in the state.

As per the media report, car-
ried on May 30, five companies
have been sealed. Out of these,
three companies had licenses to
produce food items and cannot
produce allopathic medicines.

Till 2006, all nutraceutical
companies were within the
ambit of the Prevention of Food
Adulteration Act, 1954, and the
food safety department of the
state had the authority to test
samples, conduct investigations
and issue licenses. The powers
were handed to central agencies
when the Food Safety and Stan-
dards Act, 2006, came into exis-
tence.

Reportedly, the licenses of
these companies are granted by
FSSAI under the Union health
ministry, which checks samples
hardly once or twice a year, only
if anv complaint is received.
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NHRC ordersprobe
intodeath of pregnant
minor girl students

STATESMAN NEWS SERVICE
BHUBANESWAR, 2 JUNE:

The National Human Rights
Commission (NHRC) has
directed the Superintendent
of Police, Malkangiri, Odisha
to investigate the death of a
pregnant minor girl and also
file an application for mone-
tary relief under POCSO Act
before the Court.
Inanothercase theNHRC
closed the issue raised before
it wherein a pregnant stu-
dent of Ashram School,
Tumudibandha died with the
stillbom-baby and compen-
sation of Rs 1.50 lakh has
been paid tothe family mem-
bersofthe deceased student.
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The matter is sub-judice in
Kandhamal Court.

TheNHRCpassedtheorder
afterithadbeeninformed that
both girlswereinlove with the
accused and FIR were regis-
tered u/s 376 IPC and 5/6
POCSO in both cases. The
accused inboth the cases are
minors.

Acting on a petition filed
by activist and lawyer Rad-
hakanta Tripathy and the
response from the State, the
NHRC passed the order.

NO?
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NHRC issues notice to Andhra govt over ‘lack of school' in tribal
hamlet in Alluri Sitharama Raju

https://www.bignewsnetwork.com/news/273852386/nhrc-issues-notice-to-andhra-govt-
over-lack-of-school-in-tribal-hamlet-in-alluri-sitharama-raju

New Delhi [India], June 2 (ANI): The National Human Rights Commission on Friday
issued a notice to the Andhra Pradesh government over reports that despite requests,
authorities have not been able to set up a school in Jajulabandha tribal hamlet in Alluri
Sitharama Raju (ASR) district.

As per the statement, the NHRC has taken suo motu cognisance of a media report.

"The Commission has observed that the contents of the media report, if true, raise a
serious concern relating to the right to education of the children. Accordingly, it has
issued a notice to the Chief Secretary, Government of Andhra Pradesh calling for a
detailed report within four weeks. The Commission would like to know about the steps
taken or proposed to be taken to address the issue raised in the news report as well as
other parts of the State where similar difficulty is being faced by the people," it said.

The commission further said that the commission has observed that the content of the
media report, if true, raises a serious concern relating to the right to education of the
children.

"According to the media report, carried on 31st May, 2023, there are 60 children aged
between 1-10 years in the tribal hamlet. An NGO has reportedly spent about 1.2 lakh on
the construction of a makeshift school and has also provided books and blackboards.
And now, a teacher is the need of the hour in the interest of the children.

Reportedly, the children and their parents staged a novel demonstration with folded
hands on 30th May, 2023 to impress upon the authorities to at least allocate a
government teacher for the time being if not set up a school in their village," the
Commission said. (ANI)
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NHRC wants action taken in pregnant womans death

https://timesofindia.indiatimes.com/city/cuttack/nhrc-wants-action-taken-in-pregnant-
womans-death/articleshow/100692199.cms

Cuttack: The National Human Rights Commission (NHRC) has asked the state
authorities to take “appropriate action” in the case of alleged medical negligence leading
to the death of a 23-year-old pregnant woman who was taken to a community health
centre (CHC) at Umerkote in Nabarangpur district.

Jeypore-based lawyer and human rights activist Anup Kumar Patro had lodged a
complaint seeking adequate compensation for the death of Sumati Adhikari of UV-2
village under Badakumari gram panchayat on April 15, 2023.

Patro also sought direction for recovery of the compensation amount from the doctors
who had attended to Sumati while she was then undergoing extreme labour pain.

The NHRC communicated the complaint on Wednesday to the principal secretary
health & family welfare department “for such action as deemed appropriate” and closed
the case.

According to the complaint, Sumati was brought to the CHC at Umerkote around 10 am
on April 15. After examining her labour pain, the doctors there said it was not time yet
for delivery and asked her to go back home.

But when Sumati complained of labour pain again at night, she was again taken to the
CHC, only to be referred to the district headquarters hospital at Nabarangpur,

She died on the way at Papadahandi. Sumati’s husband Dhiraj Adhikari had lodged a
written complaint at Umerkote police station alleging that his wife had died due to
negligence of doctors, Patro said in his complaint on the basis of news reports.



